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REFERENCE TO SCHOLARSHIPS FOR
SCHEDULED CASTES AND SCHE-
DULED TRIBES

SHR1 N. H. KUMBHARE (Maharash-
tra): Mr. Vice-Chairman, Sir, 1 draw the
attention of the Minister of Home Affairs,
through you, to the hardships which the
Scheduled Caste and  Scheduled Tribe
students are called upon to suffer owing
to the inordinate delay in announcing the
revised scheme of scholarships for them.
Sir, as you know, there is a Government
of India scholarship scheme, according to
which students studying in colleges are
paid a certain amount by way of scholar-
ship. A day-scholar is being paid Rs. 27
per month. Now, this amount of Rs. 27
is being paid since about twenty years.
Now, during these twenty years there has
not been an increase of even a single
naya paisa. You know  better—these
twenty years have witnessed a steep rise
in the cost of living. Therefore, there
had been a persistent demand that there
should be a proportionate increase in the
amount of scholarship, which has not
been done.

SHRI NIREN GHOSH (West Bengal):
They will not do anything. But go on.
It should be focussed.
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SHRI N. H. KUMBHARE: On the
21st November, 1973 when this House
was discussing the Report of the Com-
missioner for the Scheduled Castes and
the Scheduled Tribes, in reply to the de-
bate, Shri Mirdha, the hon. Minister in
the Ministry of Home Aftairs, made a
categorical statement that there shall be
an overall increase in the amount of the
scholarship by 50 per cent. Then he had
given a further assurance to us that it
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would be his endeavour to sce that some
more increase was given so that it would
be possible for them to face the hard
days. 1t was naturally  expected after
that announcement, assurance and decla-
ration by the Minister, that there would
be some increase in the amount of scholar-
ship, that the revised scheme would be
notified and announced before the com-
mencement of the next Session. This has
not been donme. Even though a period of
two months has passed, the scheme has
not yet been announced.

Now, the result is that, without any
scheme in operation, the Scheduled Caste
and the Scheduled Tribe students who
have come to join the colleges are not
being paid any ad hoc amount which was
being paid to them previously in antici-
pation of the sanction of the scholarship.
Now, they have stopped paying it. And
you can imagine the hardship of these
students. Therefore, in view of this
haidship, T would request the Home
Minister through our Minister for Parlia-
mentary Affairs; and he should convey
to the Home Minister the strong feeling:
of the Scheduled Caste and the Schedulec
Tribe students from whom I have beer
receiving representations that there shoulc
be no delay. My only request is that the
scheme should be brought into forc
without any further delay.
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THE MINISTER OF STATE IN THI
MINISTRY OF  PARLIAMENTAR
AFFAIRS (SHRI OM MEHTA): We wi

bring to the notice of the Home Ministe
what Shri Kumbhare has said.

THE VICE-CHAIRMAN
YOGENDRA SHARMA): The
stands adjourned till 2-30 p.m.

(SHR
Hous

The House then adjourned f
lunch at fortythree minutes pa
one of the clock
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The House reassembled after lunch at
half past two of the clock, Mr. Deputy
Chairman in the Chair.

THE PUNJAB MUNICIPAL (CHANDI-

GARH AMENDMENT) BILL, 1974—
CONTD. o

MR. DEPUTY CHAIRMAN: We shall
now take up the clause by clause consi-
deration of the Punjab Municipal (Chandi-
garth Amendment) Bill, 1974. Clause 2—
There are three amendments.

The Clause 2—Amendment of section 188

SHRI DEORAO PATIL (Maharashira):
Sir, T move: \ T

1. “That at page 1, lines 11-12, for
the words ‘using such handcarts’ the
words ‘pulling such handcarts’ be subs-
tituted.”

SHRI KRISHAN KANT (Haryana):
Sir, I move:

2. “That at page 2, after line 8, the
following be inserted namely :—

‘Provided that in exercise of the
powers conferred by clauses (ta), (tb),
(tc), (td) and (te), the Chief Commis-
sioner shall be guided by an Advisory
Committee to be appointed by the
Central Government for the pur-
pose.””

SHRI B. S. SHEKHAWAT (Madhya
'radesh) : Sir, I move:

3. “That at page 2, after line 18, the
following be inserted namely :—

135 <Gif) the licence shall be given
only to those owners of handcarts
who themselves pull carts.’™

The questions were proposed.

Bill, 1974
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“(t) render licences necessary for
handcarts employed for transport or for
hawking articles for sale .nd for per-
sons using such handcarts,”
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